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[T, /. T-60011/31/2022-TAS A UHT (TAT)]

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 27th January, 2023

S.0. 441(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the New Delhi
International Arbitration Centre (Amendment) Act, 2022 (23 of 2022), the Central Government hereby appoints the
27" day of January, 2023 as the date on which the said Act shall come into force.

[F. No. A-60011/31/2022-NDIAC (LA)]
Dr. RAJIV MANI, Addl. Secy.
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